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COURT-II 
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 

(Appellate Jurisdiction) 
 

IA NO. 925 OF 2019 IN  
APPEAL NO. 81 OF 2019  

 
Dated :  30th May, 2019  
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  

Hon’ble Mr. Ravindra Kumar Verma, Technical Member 
 

Mahindra CIE Automotive Limited  
In the matter of: 

 
 

 ...Appellant(s) 

Vs.    
Maharashtra Electricity Regulatory Commission & Ors.  

 

 ...Respondent(s) 
 

Counsel for the Appellant   : Mr. Basava Prabhu Patil, Sr. Adv. 
Mr. Geet Ahuja 
Mr. Deepanshu Arora 

 
 Counsel for the Respondent(s) : Mr. S.K. Raungta Sr. Adv. 

Mr. Buddy A. Ranganadhan 
Ms. Stuti Krishn for R-1 
 
Mr. Ashish Singh 
Mr. Udit Gupta 
Mr. Anup Jain for R-2 
 

      Ms. Ritu Apurva 
      Mr. Utkarsh Singh for 

Mr. Anand K. Ganesan  for R-3 
 

 

ORDER 
 

 Counsel appearing for Respondent Discom places on record 

information said to have been sent from Respondent Discom with some 

calculations. We direct the Respondent Discom to file detailed statement 

how the above said calculations are arrived at (including the orders 

which support such calculations). 
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Pendency of this Appeal will not come in the way of proceedings 

before MERC coming up on June 6th, 2019.  

  

Interim order, if any, shall continue till next date of hearing. 

 

 It is mentioned that if no open access is granted to the Appellant 

we direct the Distribution Company/MSEDCL to give open access 

forthwith.  

 

 List the IA for hearing on 07.08.2019. 
 
  

 
 
         (Ravindra Kumar Verma)          (Justice Manjula Chellur) 
               Technical Member                Chairperson 
 
mk/pk 
 

 
 


